10.

11.

12.
13.

14.

15.

16,

18.

19
20.
21,
2.

23.
22.
23.

24.

HIGH COURT OF CHHATTISGARH, BILASPUR
Endorsement I =6 -17

EndtNo. S92 /Rules/2017 ‘ Bilaspur, dated ......... A

Copy of amendment in the Chhattisgarh Civil Courts Rules, 1961 forwarded to :
Private Secretary to Hon’ble the Chief Justice, High Court of Chhattisgarh, Bilaspur for
information of his Lordship.

Private Secretary to Hon’ble Mr. Justice Pritinker Diwaker, ngh Court of Chhattisgarh,
Bilaspur for information of his Lordship.

Private Secretary to Hon’ble Mr. Justice Prashant Kumar Mishra, H1gh Court of Chhattisgarh,
Bilaspur for information of his Lordship.

Private Secretary to Hon’ble Mr. Justice Manindra Mohan Shrivastava, High Court of
Chhattisgarh, Bilaspur for information of his Lordship.

Private Secretary to Hon’ble Mr. Justice Goutam Bhaduri, High Court of Chhattlsgarh Bilaspur
for information of his Lordship.

Private Secretary to Hon’ble Mr. Justice Sanjay K. Agrawal, High Court of Chhattisgarh,
Bilaspur for information of his Lordship.

Private Secretary to Hon’ble Mr. Justice P. Sam Koshy, High Court of Chhattisgarh,
Bilaspur for information of his Lordship.

Private Secretary to Hon’ble Mr. Justice Chandra Bhushan Bajpai, High Court of
Chbhattisgarh, Bilaspur for information of his Lordship.

Private Secretary to Hon’ble Mr. Justice Sanjay Agrawal, High Court of Chhattisgarh, Bilaspur

for information of his Lordship.

Private Secretary to Hon’ble Mr. Justice R.C.S. Samant, ngh Court of Chhattisgarh, Bilaspur
for information of his Lordship.

Private Secretary to Hon’ble Mr. Justice Anil Kumar Shukla, High Court of Chhattisgarh,
Bilaspur for information of his Lordship.

Private Secretary to Registrar General, High Court of Chhamsgarh Bilaspur, for information.
Steno to Registrar (Vigilance/I.&E./Judicial/Computerization) High Court of Chhattisgarh,
Bilaspur, for information.

Director, Chhattisgarh State Judicial Academy, High Court of Chhattisgarh, Bilaspur for
information.

The District & Sessions Judge, Bastar at Jagdalpur/ Bilaspur/ Durg/ Raigarh/
Raipur/Rajnandgaon/Dakshin Bastar at Dantewara//Janjgir-Champa/Dhamtari/ Mahasamund/
Kabirdham (Kawardha)/ Korba/ Uttar Bastar(Kanker)/Korea (Baikunthpur)/ Jashpur at
Jashpurnagar/Balod/Bemetara/Kondagaon/Surajpur/ Sarguja at Ambikapur /Baloda-Bazar with
a request to circulate all the Judicial Officer of your district through e-mail.

The Principal Judge/Judge, Family Court Bilaspur/Korba/Raipur/Durg/Rajnandgaon/ Janjgir-
Champa/Koriya(Manendragarh/Raigarh/Surguja at Ambikapur for information.

Member Secretary, Chhattisgarh State Legal Services Authority, Vidhik Seva Marg, Bilaspur for
information.

Additional Registrar (Judicial/D.E. & E./Admn./S. & A. Cell/ M./Checker), High Court of
Chhattisgarh, Bilaspur for information.

Additional Director (C.S.J.A.), High Court of Chhattisgarh, Bilaspur for information.
Otficer-on-Special Duty, High Court of Chhattisgarh, Bilaspur for information.

Department of Commerce & Industries, Mantralaya, Mahanadi Bhawan, Naya Raipur (C.G.)
Cemmercial Dispute Resolution Centre, Rajya Yojana Ayog Building, Second Floor, Naya
Raipur (C.G.)

Additional Registrar-cum-P.P.S., High Court of Chhatijsgarh, Bilaspur for information.

The Budget Officer, High Court of Chhattisgarh, Bilaspur for information.

The Deputy Registrar (R.G. /Estt./Writ/Criminal/Civil/Vigilance/Works/D.E.), High Court
of Chhattisgarh, Bilaspur for information.

The Assistant Registrar (Confidential)/Central Filing Section High Court of Chhattisgarh,

Bilaspur for information.
In-Charge, NIC High Court Computer Cell, High Court of Chhattisgarh, Bilaspur with a.

direction to upload in the official web-site of this High Court. v WC@
! epak Kumar lean)

Registrar (1&E) and Secretary to Rule Committee *
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 No.. 4493/1301/XX1-BIC. Gm - m exercise of ;hg I
Constitution of India read with Section 33 of the Chhattisgath Givil Courts Act, 1958 (Nd, 19 of 1958), and with

pervious approval of the Governor of Chhattisgarh, High Coutt of chhattisgarh herebv, makes the fallnwmg
amendiment in the thatﬁsgar}x Civil Court Rules, 1961, , naniely

AMENDMENT

owers conferred by Article 227 of the

In the said Rules,- . A
1. The: faﬁﬁwing be inserted after the Rule 430, namely -

“436A ‘Nazwithsmndmg anythmg contained. in thiese rules, in the matters rolating to process fee
payable in cormmercial disputes instituted before the Commercial Courts and Commercial
Appeltate Divisiofi constituted under the Come;scxal Gp”urts; Commercial Division and
Commercial Appellate Division of High Courty Ac 4 of

: ' 2016), single payment
towards court fee and process fee shall bg ¢ ‘inélyaing lurip Sum process fee- ‘if Rs. 2000/
te the charged once

, i the mode pmvxdéd under the Chhartisgarh 'e-Court Feg Rules, 2015

For Rule 523, be subsmmegt by the following, namﬂy 2

“523. Fee} allowed in contested easesi [ 1 dppeal from eafﬁginﬁi or-appellate deerees in
suits for money- e’ﬁ%vzg& or m’hnr personal ‘pe ‘or for land or other immovable property of
any description whﬁn such sujts or appeais are decided onthe merﬁ:s after contest -

{y if the aniount or va!we of the claim does rxat exceed Rs. 5000/410 percent.

2) if' the amount or value exceeds Rs. 560¥)f~ ‘and does not exceed Rs 20,0004 on Rs. 5()06#-
~above, and on the remainder § percent.

33 if the amount or value éxceeds Rs. 20,000/ and does not e)iceed Rs. 50,000/ gir Rs. 20,000/
: as-above and on'the remainder 2 p percent. *

4y if the amount or value exeeeﬁs Rs. 56M7~ on Rs. 50,000/~ as above angi on any amcmt in
excess the;:wf at I'pereent. - !

[

Explanation.- For the puposes of Shis: mlg the vame of. claim on arly suit or appeal shail be taken to be the
value stated in the plaint or memorandum of appéal except where the value has been in issue in the suit or
appéal in which case: the valie determined by the Court shall be taken o be the value of the claim. In-cases in
which t;hé suiagﬁc;bmm‘ of the eialm does not admit of *valuaﬁaﬁ ‘or pecuniary value o‘l’ the. nght squght o be

I







